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HARASSMENT OF SCHEDULED CAS'!‘I
CoNVERTS TO BupDHISM

Mr. Speaker: I have received
notice of an adjournment motion frem
8hri Kamble and some others, on the
harassment that is going on a mass
scale at Aligarh, on account of the
Scheduled Caste people being convert-
ed to Buddhism. It is said that on 13th
April, 1957, nearly a lakh of Schedul-
ed Caste people embraced Buddha
Dharma, etc. How is this subject
relevant here? It is a matter of law
and order for the Uttar Pradesh Gov-
ernment.

Shri B. C. Kamble (Kopargaon):
This involves violation of the freedom
of religion. People are now in police.
custody and they are prevented from
going out. The request is made that
the Government of India should
intervene and make an enquiry into
this matter.

The Minister of Home Affairs
(Pandit G. B. Pant): There is hardly
any question of any sort of infringe-
ment of any fundamental right.
According to the motion itself persons
have been arrested by the police and
convicted by the courts. I do not
know how any objection can be raised
to the courts discharging their func-
tions and the police doing its duty for
the maintenance of law and order.
The matter does not concern this
Government at all. But I believe that,
on the basis of the information that
has reached us, the police were forced
to take action. They wanted to avoid
it, and there were some efforts which,
1 am afraid, are still continuing, @
instal the image of Buddha in the
place of the idol of Rama now existing
in a temple.

Shri B. C. Kamble: No, Sir.

Pandit G. B, Pant: That Is -our
information. If it has been 6o, ﬁhﬁ:,
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there haz been an interference with
the freedom of the exercise of one's
own religion and, to that extent, the
tharge can be levied against those
who have attempted to do so.

1 do not know how we come into
this matter. I may say that every
person is free to adopt whatever
religion he likes and I personally
have no grievance if any member of
the Scheduled Caste chooses to owe
allegiance to Buddhism. I respect
Buddhism and no one can have any
grievance on that score. But Buddh-
ism demands a peaceful attitude
towards everything and the avoidance
of violence. I hope those who are
ostensibly adopting this religion will
in practice }oNow ¥ne docirines o} Yhat
religion.

Mr. Speaker: The adjournmeont

otion itself shows that some persons

ere taken intv custody, were charge-
sheeted and punished and convicted.
The charge is that these people were
fnterfering and trying to remove the
idol of Shri Ramachandra from the
temple. The charge may or may not
be true and it is not for this House to
decide whether it is true or not.
There are the courts. It is entirely
a matter of law and order. It is
exclusively within the jurisdiction of
the Uttar Pradesh Government. There-
fore, I am not called upon to give my
consent to this adjournment motion.

Shri B. C. Kamble rose—

Mr. Speaker: I have heard him
sufficiently.

PAPERS LAID ON THE TABLE

AMENDMENTS TO DispLACXD PERSONS
(COMPENSATION AND REHABILITATION)
RuLes

The Minister of Rehabilitation and
Minority Affatirs (Shri Mehr Chand
Khsnna): I beg 1o lay on the Table,
under sub-section (3) of Section 40 of
the Displaced Persons (Compensation
and Rehabllitationn) Act, 1954, a eopy
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of each of the following Notifications
making certain amendments to the
Displaced Persons (Compensation and
Rehabilitation) Rules, 1955:

(1) Notification No. S.R.O. 300/R.
Amdt. XI dated the 26th Jan-
uary, 1857.

(2) Notification No. S.R.O. 382/R.
Amdt. XII dated the 2nd Feb-
ruary, 1957

(3) Notification No. S.R.O. 434/R.

Amdt. XIT dated the 9th Feb-
ryary, 1957.

{Placed in Library. See No. S-26-57
(AV Session).]

AMENDMENTS TO ADMINISTRATION OF
Evacuge PROPERTY (CENTRAL) RULES

Shri Mehr Chand Khanna: 1 beg to
lay on the Table, under sub-section
(4) of Section 56 of the Administra-
tion of Evacuee Property Act, 1950, a
copy of the Notification No. S.R.O. 667
dated the¢ 2nd March, 1957, making
certain amendments to the Adminis-
tration of Evacuee Property (Central)
Rules, 1950.

[Placed in Library. See No. §-27/57

(XV Session).] B

BROCHURE RE: NATIONAL INSTRUMENTS
FacToRY

The Mlinister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table a copy of the brochure regard-
ing the National Instruments Factory,
Calcutta.

{Placed in
S-51/57.1

Library. See No.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

“(30~5LOW"” AcCTION ©OF TELEGRAPH
‘WORKERS

Shri Raghunsth Singh (Varanasi):
Under Rule 187, 1 beg to call the
attention of the Minister of Transpert





